VAN (R32-24000 49 REGISTER LD/ AD
CUSTOMS, EXCISE & SERVICE TAX APPELLATE TRIB UNAL
38,MG Marg Civil Lines,(01d Red Ruilding, Allalalbad-211001
Regionat Branch, Allalabad

s

Drated: 194%/2010
To
Appeltant as per address i tabile below
Respondent as per address in table below <
Final Order No. Af?(lSlS/ZﬂlG-EXIgQ dated 09/09/2016
1 am directed 10 transtoit lerewith a certified copy of order passed by the Teibunal under section 35-C(1) of the
Cepfral Excise and Salt Act, 1944, :

T
Asstt, Heoistrar

Applicaian Appeal Name and Address of Appellant

£i26832007  CCE LUCKNOW
7-A, ASHOK MARG,
LUCKNOW.

Name and Address of Respondent

2 SHRYI RAM NARAYAN MALURYA
343, MAHESH PRASAD STREET
MAULVIGANT, LUCKNOW,,
Copy To

Advocate(s) / Consultant(s):

3 Bar Association, CESTAT, Allahabad

4 Director Publications, Customs, Excise. 1P, Estate, Paelhi

% M/s Centax Publications Pyt Lid,, 1512-B, Bhishm Pilamah Marg, New Delhi-3

6 Company Law Instinie of India Byt bk, No2 (old 10.36), Vaithyaram Street, T. Nagar, Chennai-17
7 Taxman: Allicd Service Byl LU, 39/32, New Rohunk Road, Mew [Delhi-110005

f Basy Service Tax Online Dot Com Pyl Lid., 407A, Iscon Mall, Sateltite Road, Aduncdabad-15

o LAWCRUX Advisors Pvt, Lid, LAW House, 1-8, Sectar- 10, Faridabad 121003 (Haryana)

10 TaxindiaOnline.cam Py, Lid., 2nd Floor, Vasant Arcade, Vasant Kunj, New Delhi - 116070

11 Mark Professional Services Pvi. Lad., 108, Everest Block, Aditya Enclave, Hyderabad - 38

12 The ICFAL sacicty, 32, Nagarjuna Hill,Punjagutta Hyderabad -500082

13 M/S Knowledge Processing Pl itd.(iaxmzumgcmeminc!iai.com),FF19,151 Floor,Cross River Mall, Ui
Ground, Near Karkardooma Court,Delhi-110032
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Assit, Registrar
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IN THE CUSTOMS, EXCISE AND SERVICE TAX APPELLATE TRIBUNAL,
REGIOMNAL BENCH ALLAHABAD

Appeal No.E/2683/2007-[SM 1

Arising out of Order-in-Appeal No.80-CE/LKO/2007 dated 31.07.2007 passed
by Commissioner {Appeals), Customs, Central Fxcise & S, Tax, Lucknow.

For approval and signature:

HON'BLE MR. ANIL CHOUDHARY, MEMBER (JUDICIAL)

1. Whether Press Reporters may be allowed to see
the Order for publication as per Rule 27 of the
CESTAT (Procedure) Rutes, 19827 : No

2. Whether it should be released under Rule 27 of the
CESTAT (Procedure) Rules, 1982 for publication
in any authoritative report or not? , : Yas

3. Whether His Lordship wishes to see the fair copy
of the Order? : Seen

4. Whether Order is to be circulated to the Departmental
Authorities? :Yes

Commissioner of Central Excise, Lucknow \J
APPELLANT(S)

VERSUS

Shri Ram Narayan Maurva
-.RESPONDENT (S)
APPEARANCE

Shri 8.3, Sahu, Assistant Commissioner, (AR} for the Revenue
None for the Respondent {(s)

CORAM:

HONBLE MR. ANIL CHOUDHARY, MEMBER (JUDICIAL)
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Appeal Noit.2683/07

Per Mr. Anit Choudharz :

Heard. The appeai is dismissed under fitigation policy,
without entering into merits, as the amount of penaity in dispute
is less than Rs.1 lakh.

{(Proncunced in the open Court)
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(ANIL CHOUDHARY)

MEMBER (JUDI@E‘E&L)
Mishra
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